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Original application number 238/2024 is under consideration in the Honorable
National Green Tribunal, New Delhi. The main parts of the order dated
09.08.2024 passed by the Honorable Court is as follows;-

........... 10- Hence, we form a joint committee comprising of (i) the Director, Forest Survey of
India, (i) Senior scientist not below the rank of the joint secretary, MoEF&ce, (iii) the chief
Secretary, State of UP or his representative and (iv) the District Magistrate, Meerut, Who will act as

the coordinating agency.”(Annexure-01 )}

DM Meerut/ Coordinating Member of committee wrote Letter No. 677/NGT/35-45 dated 17.08.2024
to Chief Staff Officer Hon'ble Chief Secretary, Uttar Pradesh Gavernme'nt, Lucknow; letter No.
676/NGT/35-45 dated 17.08.2024 to Secretary, Forest Environment and Climate Change
Lovernment of India, New Delhi for nominating a Senior scientist not below the rank of the joint
secretary and letter No. 675/NGT/35-45 dated 17.08.2024 to Director, Forest Survey of India,
Dehradun for on-site inspection / visit in compliance with the order of Hon'ble NGT Court dated
09.08.2024.

The Chief Secretary, Uttar Pradesh Government, Lucknow authorized the Additional Chief
Secretary, Environment, Forest and Climate Change, Uttar Pradesh Government on his behalf.

Shri Sunamanikerketta, Scientist "G" was nominated by Secretary MOEF&CC / Assistant
commissioner (Forestry) MOEF&CC Letter No. F.No. 10-25/2024-ROHQ dated 27th August 2024.
But due to certain reasons, Shri Raghu kodali, Scientist "G" was nominated as Committee member in
his place by letter no F.No. 10- 25/2024-ROHQ dated 3th September 2024,

Taking immediate action in line with the above decision of the Hon'ble NGT Court, the committee's
on-site inspection was proposed on 02 and 03 September 2024, but due to certain reasons the
committee meeting could not be held, Thereafter, the committee meeting was held on 09.09.2024.

In compliance of order dated 09.08.2024 passed by Hon'ble NGT, the inquiry committee inspected
proposed Chaudhary Charan Singh Kavad Marg construction project sites in the district of Meerut,
Ghaziabad and Muzaffarnagar and a meeting was also held with the concerned departmental officers
on dated 09/09/2024.

The concerned departmentswas expected to provide a clear report/information on the following
points within 03 days in relation to point number 10 in the sequence of orders passed by Hon'ble
NGT on 09.08.2024 to complete the investigation proceedings during the discussion/inspection by
the investigation committee.

'iS.No. Points Related Departments
1 The Committee will visit the site, ascertain the allegation + PWD and Forest
in respect of illegal felling of trees and will also ascertain Corporation
if the figures relating to felling of trees till now as
t disclosed before the Tribunal are correct or the trees in

excess of those have been cut.

2 ‘The Committee will also ascertain the width of the PWD
stretch which has been cleared by cutting the trees at
different places at an interval of 5 km.




| The Committee will ascertain if the alternate route exists
and without unnecessary felling of trees some solution
can be find out.

PWD and Irrigation
Department

4 “The Committee will also ascertain the feasibility of this PWD
road especially in view of the stand of State of
Uttarakhand before the Tribunal that no road connecting

this road will be constructed in the State of Uttarakhand.

5 The Committee will also ascertain if the construction of
road or clearing of trees for the purpose of road has
exceeded permissible width of 15/20 meters.

PWD

6 The Committee will also ascertain the extent of | UP Pollution Control Board
environmental damage on account of construction of the
: road.
i

District Magistrate Meerut / Coordinaie Member wrote Letter
dated 09.09.2024, Letter No.- 4258/0SD-Camp/2024 dated 09.09.2024, Letter No.- 4261/0SD-
Camp/2024 dated 09.09.2024, Letter No.- 4259/0SD-Camp/2024 dated 09.09.2024 Letter No.-
4256/0SD-Camp/2024 dated 09.09.2024 Letter No.- 4261/0SD-Camp/2024 dated 09.09.2024t0 the
concerned departments to provide information on additional points related to above major points.

District Magistrate Meerut / Coordinate Member issued a reminder to concerned departments
by letter no. 4279, 4278, 4274, 4272, / OSD-Camp / 2024 dated 14.09.2024 and expected the
concerned departments to provide the information without any further deiay..

In compliance with the above, the information provided by the concerned departments is as
follows:-

Points and information related to PWD (Information provided by Chief Engineer, PWD
via letter - 4982 No./705 (NGT) Court case - M/s./2024, dated 19.09.2024) (Annexure-02):-

==
No. 4257/0SD-Camp/2024

[ S.No. | Points Information submitted by PWD

1

The Committee will visit the site,
ascertain the allegation in respect of
illegal felling of trees and will also
ascertain if the figures relating to felling
of trees till now as disclosed before the
Tribunal are correct or the trees in
excess of those have been cut,

The tree felling has been done with
permission of MOEF&CC and in
supervision of Forest authorities (Forest
Corporation and Forest department of Uttar
Pradesh) The Tree felling data report
received from Divisional office of Forest
Corporation is compiled as directed. The
report comprises Mile wise data of the
numbers of trees ,to be felled, Actual
number of trees which has been felled, the
number of trees which has been saved,Start
and end date during which felling of trees
has been done.

The Committee will also ascertain the
width of the stretch which has been
cleared bycutting the trees at different

0 places at an interval of 5 km,

In response to the committee's instructions
regarding point No. 2, It is submitted
respectfully that the survey work from Total

station is in progress and drawing showing
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['width of the strctch at every 100 m which |
has been cleared is being prepared.
Complete drawing will be submitted within
the next 04 days for committee’s kind
perusal and review

f> 3 ‘The Committee will ascertain if the

alternate route exists and without
unnccessary felling of trees some
solution ean be find out.

In response to the committee's instructions
regarding point number-03, it is most
respectfully submitted to the committee
members that PWD already submitted
during application for forest clearance that
no alternate is available, [t js further
submitted that a feasibility report was
prepared by the Chief Engineer Public work
department Meerut, for the purpose of
exploring the options of either widening of
the existing Left side Kanwad Nahar Patri or
New construction on the right side of
Kanwad Nahar Patri. A copy of the said
report dated 05.11.2019 is attached as
Annexure -2. The aforesaid report has been
examined at the state level and it was
decided and communicated by the state vide
is letter no. 26.11.2019 that new road is to
be constructed on the right side of the canal,
The said report is attached as Annexure-3

The Committee will also ascertain the
feasibility of this road especially in view
of the stand of State of Uttarakhand
before the Tribunal that no road
connecting this road will be constructed
in the State of Uttarakhand.

In response to the committee's instructions
regarding point number-04- It is respectfully
submitted that in compliance of Hon’ble
National Green Tribunal order dated
08.07.2024, additional affidavit of Public
works department state of Uttar Pradesh has
been filled on 24.07.2024 submitting in this
behalf that the Traffic propels more in
density after passing through  district
Muzaffarnagar in Uttar Pradesh as this is the
first district, on the route, Prime in
importance wherefrom
Industrial/Commercial ~ activities are at
crescendo. It also can’t be ignored that not
only the traffic from Haridwar but also from
Saharanpur, Shamli, Bijnor& other diverted
inroads  Haryana  gets merged  at
Muzaffarnagar towards Delhi and there are
two routes for Delhi from Muzaffarnagar,
one is NH-58 and Ganga Canal road in
question is another route, It may be gain
saying ipso facto that the traffic flow from
Delhi to Hardwar *via Ganga canal gets
thinner after passing through Muzaffarnagar
district as the option to ride over National
Highway at Purkazi becomes available to
the commuters and the diverting routes
towards Bijnor, Saharanpur, Shamli and
even Haryana at Muzaffarnagar indicates in
substantiation.

—_—



5 The Committee will also ascertain if the
; construction of road or clearing of trees
for the purpose of road has exceeded
permissible width of 15/20 meters.

In response to the committee's instructions
regarding point number-05- It is submitted
respectfully that drawing to be submitted in
response to point no. 2 would incorporate
the width of the stretch cleared for which
the survey work from Total station is in
progress and complete drawing will be
submitted within the next 04 days for
committee’s kind perusal and review

6 The Committee will also ascertain the
extent of environmental damage on
account of construction of the road.

In response to poini 6 concerning the
environmental damage on account of
construction of the road, we acknowledge
the instructions provided by the committee.
Impact of Tree Cutting on Environment:
Public Works Department will evaluate and
provide a detaifed report on the
environmental impact assessment of tree
cutting in the mentioned area. This will
include potential repercussions on air
quality, and any other ecological concerns.
As the proposed road construction project is
construction of Other District Road,
Environmental Clearance is not required for
the project as per EIA notification 2006, and
its  subsequent  amendments. Hence,
Environmental Impact Assessment Report is
not submitted to SEIAA. Forthwith after the
instructions of the committee, Environment
Impact Assessment has been conducted by a
QCI accredited Environmental Consultant
for this project for recommendation of EMP
and mitigation _  measures during
implementation of Construction works, the
same attached as Annexure-4. The Public
Works Department (PWD) is collaborating
with environmental experts to prepare a
carbon impact assessment report for the
project. This report will analyze the project's
overall carbon footprint and incorporate a
report  with  Environmental  impact
assessment.

Additional Information as per direction of
Honble Committee Members is hereby
attached

I- Drone video of alignment
2- KML file of Alignment

In addition to the other points mentioned above, Public Works Department hasn’t submitted

physical verification report of the trees cut at every 100 meter interval, Contour map and schematic

diagram of every 100 meter (soft and hard copy both) showing width of alignment where tree felling

already done.

Detailed examination to be done by the committee members regarding ETA/ EMP report

submitted by PWD
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Points and information related to Forest Corporation (Informa;ion provided by DLM,

Meerut via letter - 11 18/Kanwar mare, dated 19.09.2024) (Annexure-03):-

' S.No.

Point

L

The Committee will visit the site, ascertain the
allegation in respect of illegal felling of trees and
will also ascertain if the figures relating to felling
of trees till now as disclosed before the Tribunal
are correct or the trees in excess of those have

Points and inform

| been cut,

Information submitted by DLM |
Van Nigam
Uttar Pradesh Forest Corporation has
provided complete details of the trees
felled in the alignment.
Total 17607 trees have been felled in
all three districts till date 09-08-2024

ation related to Irrigation Department (Information provided by

Chief Engineer, Irrication via letter - 4982 No./705 (NGT) Court case - M/s./2024, dated

19.09.2024) (Annexure-04);-

IENO, r '

Point

Information submitted by Irrigatﬂ
Department

3

The Committee will ascertain if the alternate
route exists and without unnecessary felling of
trees some solution can be find out.

.......... it has been made clear that in
the order of the No Objection
Certificate issued earlier, the road
should be constructed leaving the
right service road of the Ganga Canal
7.50 m from the toe of the Daula. As
Stated earlier land of Upper Ganga
Canal from mile 0.00 to mile 181.00
were declared as protected forest
under chapter IVth of indian forest
Act in October 15, 1954. Afier
declaration the forest department
afforested Upper Ganga Canal land
width beyond the service road of
Upper Ganga Canal. The alternative
proposal is to be given by PWD
Department.”

—]

{Points and information related to UPPCB(Information provided by RO, UPPCR, 592/G/OA-

238/2024, Dated12.09.2024 ) (Annexure-05):-

S.No.

Point

Information submitted by RO —[
UPPCB

The Committee will also ascertain the extent of
environmental damage on account of construction
of the road.

s Therefore in compliance of
the instructions dt.09.09.2024 it is
advised that EC of Rs. 29,85,000/-for
the violation of dust mitigation
provisions may be imposed &
CPCB/UPSEIAA/EAC  may  be
involved in the environmental
damage assessment as desired by

Hon'ble NGT in the matter."
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A meeting of the constituted committee was held through video conferencing on dated
17.09.2024. In the meeting, the Public Works Department, Irrigation Depart;ncnt, CPCB, SEIAA ctc.
departments were expected to submit the report immediately, so that the report could be submitted to
‘the Hon'ble NGT Court,

The concerned departments were expected to provide information on additional points vide
letter  no. 4287-4290/0SD-Camp/2024  dated 17.09.2024 of the District Magistrate

Meerut(Coordinate member nominated in the committee constituted by the Hon’ble NGT Court).

Points related to PWD:—

'_S.N 0. Point Information |

submitted by PWD
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Points and information related to Irrisation Department (Informﬂtio_n provided by

Chief Engineer, Irrigation via letter -

2062 No./705 (NGT) Court case - M/5./2024, dated

19.09.2024) (Annexure-06):-

[ S.No.

Point

Information submitted by Irrigation Department

1
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Regarding the points on which reports have not been submitted by the concerned

departments. reminder letters haye been written by the District Magistrate Meerut/coordinate

member nominated in the committee constituted by the Hon’ble NGT Court.
The preliminary interim report was sent to the Hon'ble NGT Court via mail on dated

19.09.2024 by District Magistrate Meerut/ nominated coordinate member of inquiry

committeejz\pnexurc-ﬂ?[

Joint Director, Forest Survey of India Dehradun has requested that Estimated timeframe for
procuring and analysing the satellite imagery for the project area is expected to be three months from
date of receipt of required information . We have initiated the process of procurement of satellite
L

imagery and will be shortly submitting the budget required for carrying out analysis.

Therefore, it is a humble request to the Hon'ble Court that detailed field inspection and
analysis is required in the above investigation. It is natural that it will take time to prepare and submit
the final report as per the above-mentioned request letter of the Joint Director, Forest Survey of India
Dehradun on behalf of Director FSI (Committee member). Therefore, Hon'ble Court may kindly
grant 03 months time for the above action.

In addition to the above Joint Committee member requested for an additional member from
CPCB to the joint committee to ascertain the extent of environmental. damage on account of

construction of road .

eepak léeena)
District Magistrate Meerut/
Nominated coordinating Agency
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Original application number 238/2024 is under consideration in the Honorable
National Green Tribunal, New Delhi. The main parts of the order dated
09.08.2024 passed by the Honorable Court is as follows:-

........... 10- Hence, we form a joint committee comprising of (i) the Director, Forest Survey of
India, (ii) Senior scientist not below the rank of the joint secretary, MoEF&cc, (iii) the chief
Secretary, State of UP or his representative and (iv) the District Magistrate, Meerut, Who will act as

the coordinating agency.”(Annexure-01)

DM Meerut/ Coordinating Member of committee wrote Letter No. 677/NGT/35-45 dated 17.08.2024
to Chief Staff Officer Hon'ble Chief Secretary, Uttar Pradesh Government, Lucknow; letter No.
676/NGT/35-45 dated 17.08.2024 to Secretary, Forest Environment and Climate Change
Government of India, New Delhi for nominating a Senior scientist not below the rank of the joint
secretary and letter No. 675/NGT/35-45 dated 17.08.2024 to Director, Forest Survey of India,
Dehradun for on-site inspection / visit in compliance with the order of Hon'ble NGT Court dated
09.08.2024.

The Chief Secretary, Uttar Pradesh Government, Lucknow authorized the Additional Chief
Secretary, Environment, Forest and Climate Change, Uttar Pradesh Government on his behalf.

Shri Sunamani kerketta, Scientist "G" was nominated by Secretary MOEF&CC / Assistant
commissioner (Forestry) MOEF&CC Letter No. F.No. 10-25/2024-ROHQ dated 27th August 2024.
But due to certain reasons, Shri Raghu kodali, Scientist "G" was nominated as Committee member in
his place by letter no F.No. 10- 25/2024-ROHQ dated 3th September 2024.

Taking immediate action in line with the above decision of the Hon'ble NGT Court, the committee's
on-site inspection was proposed on 02 and 03 September 2024, but due to certain reasons the
committee meeting could not be held. Thereafter, the committee meeting was held on 09.09.2024.

In compliance of order dated 09.08.2024 passed by Hon'ble NGT, the inquiry committee inspected
proposed Chaudhary Charan Singh Kavad Marg construction project sites in the district of Meerut,
Ghaziabad and Muzaffarnagarand a meeting was also held with the concerned departmental officers
on dated 09/09/2024.

The concerned departmentswas expected to provide a clear report/information on the following
points within 03 days in relation to point number 10 in the sequence of orders passed by Hon'ble
NGT on 09.08.2024 to complete the investigation proceedings during the discussion/inspection by
the investigation committee.

S.No. Points Related Departments
1 The Committee will visit the site, ascertain the allegation PWD and Forest
in respect of illegal felling of trees and will also ascertain Corporation

if the figures relating to felling of trees till now as
disclosed before the Tribunal are correct or the trees in
excess of those have been cut.

2 The Committee will also ascertain the width of the PWD
stretch which has been cleared by cutting the trees at
different places at an interval of 5 km.
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3 The Committee will ascertain if the alternate route exists PWD and Irrigation
and without unnecessary felling of trees some solution Department
can be find out.

4 The Committee will also ascertain the feasibility of this PWD
road especially in view of the stand of State of
Uttarakhand before the Tribunal that no road connecting
this road will be constructed in the State of Uttarakhand.

5 The Committee will also ascertain if the construction of PWD

road or clearing of trees for the purpose of road has
exceeded permissible width of 15/20 meters.

6 The Committee will also ascertain the extent of | UP Pollution Control Board
environmental damage on account of construction of the

road.

District Magistrate Meerut / Coordinate Member wrote Letter No. 4257/OSD-Camp/2024
dated 09.09.2024, Letter No.- 4258/OSD-Camp/2024 dated 09.09.2024, Letter No.- 4261/0OSD-
Camp/2024 dated 09.09.2024, Letter No.- 4259/0SD-Camp/2024 dated 09.09.2024 Letter No.-
4256/0SD-Camp/2024 dated 09.09.2024 Letter No.- 4261/0SD-Camp/2024 dated 09.09.2024to the
concerned departments to provide information on additional points related to above major points.

District Magistrate Meerut / Coordinate Member issued a reminder to concerned departments
by letter no. 4279, 4278, 4274, 4272, / OSD-Camp / 2024 dated 14.09.2024 and expected the
concerned departments to provide the information without any further delay.

In compliance with the above, the information provided by the concerned departments is as
follows:-

Points and information related to PWD (Information provided by Chief Engineer, PWD
via letter - 4982 No./705 (NGT) Court case - M/s./2024, dated 19.09.2024) (Annexure-02):-

S.No.

Points

Information submitted by PWD

1

The Committee will visit the site, ascertain
the allegation in respect of illegal felling of
trees and will also ascertain if the figures
relating to felling of trees till now as
disclosed before the Tribunal are correct
or the trees in excess of those have been
cut.

The tree felling has been done with
permission of MOEF&CC and in
supervision of Forest authorities (Forest
Corporation and Forest department of Uttar
Pradesh) The Tree felling data report
received from Divisional office of Forest
Corporation is compiled as directed. The
report comprises Mile wise data of the
numbers of trees to be felled, Actual
number of trees which has been felled, the
number of trees which has been saved,Start
and end date during which felling of trees
has been done.

The Committee will also ascertain the
width of the stretch which has been cleared
bycutting the trees at different places at an
interval of 5 km.

In response to the committee's instructions
regarding point No. 2, It is submitted
respectfully that the survey work from Total
station is in progress and drawing showing
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width of the stretch at every 100 m which
has been cleared is being prepared.
Complete drawing will be submitted within
the next 04 days for committee’s kind
perusal and review

The Committee will ascertain if the
alternate route exists and without
unnecessary felling of trees some solution
can be find out.

In response to the committee's instructions
regarding point number-03, it is most
respectfully submitted to the committee
members that PWD already submitted
during application for forest clearance that
no alternate is available. It is further
submitted that a feasibility report was
prepared by the Chief Engineer Public work
department Meerut for the purpose of
exploring the options of either widening of
the existing Left side Kanwad Nahar Patri or
New construction on the right side of
Kanwad Nahar Patri. A copy of the said
report dated 05.11.2019 is attached as
Annexure -2. The aforesaid report has been
examined at the state level and it was
decided and communicated by the state vide
is letter no. 26.11.2019 that new road is to
be constructed on the right side of the canal.
The said report is attached as Annexure-3

The Committee will also ascertain the
feasibility of this road especially in view of
the stand of State of Uttarakhand before
the Tribunal that no road connecting this
road will be constructed in the State of
Uttarakhand.

In response to the committee's instructions
regarding point number-04- It is respectfully
submitted that in compliance of Hon’ble
National Green Tribunal order dated
08.07.2024, additional affidavit of Public
works department state of Uttar Pradesh has
been filled on 24.07.2024 submitting in this
behalf that the Traffic propels more in
density after passing through district
Muzaftarnagar in Uttar Pradesh as this is the
first district, on the route, Prime in
importance wherefrom
Industrial/Commercial ~activities are at
crescendo. It also can’t be ignored that not
only the traffic from Haridwar but also from
Saharanpur, Shamli, Bijnor& other diverted
inroads  Haryana  gets merged at
Muzaffarnagar towards Delhi and there are
two routes for Delhi from Muzaffarnagar,
one is NH-58 and Ganga Canal road in
question is another route. It may be gain
saying ipso facto that the traffic flow from
Delhi to Hardwar via Ganga canal gets
thinner after passing through Muzaffarnagar
district as the option to ride over National
Highway at Purkazi becomes available to
the commuters and the diverting routes
towards Bijnor, Saharanpur, Shamli and
even Haryana at Muzaffarnagar indicates in
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substantiation.

The Committee will also ascertain if the
construction of road or clearing of trees
for the purpose of road has exceeded
permissible width of 15/20 meters.

In response to the committee's instructions
regarding point number-05- It is submitted
respectfully that drawing to be submitted in
response to point no. 2 would incorporate
the width of the stretch cleared for which
the survey work from Total station is in
progress and complete drawing will be
submitted within the next 04 days for
committee’s kind perusal and review

The Committee will also ascertain the
extent of environmental damage on
account of construction of the road.

In response to point 6 concerning the
environmental damage on account of
construction of the road, we acknowledge
the instructions provided by the committee.
Impact of Tree Cutting on Environment:
Public Works Department will evaluate and
provide a detailed report on the
environmental impact assessment of tree
cutting in the mentioned area. This will
include potential repercussions on air
quality, and any other ecological concerns.
As the proposed road construction project is
construction of Other District Road,
Environmental Clearance is not required for
the project as per EIA notification 2006, and
its  subsequent amendments. Hence,
Environmental Impact Assessment Report is
not submitted to SEIAA. Forthwith after the
instructions of the committee, Environment
Impact Assessment has been conducted by a
QCI accredited Environmental Consultant
for this project for recommendation of EMP
and mitigation measures during
implementation of Construction works, the
same attached as Annexure-4. The Public
Works Department (PWD) is collaborating
with environmental experts to prepare a
carbon impact assessment report for the
project. This report will analyze the project's
overall carbon footprint and incorporate a
report ~ with  Environmental  impact
assessment.

Additional Information as per direction of
Honble Committee Members is hereby
attached

1- Drone video of alignment
2- KML file of Alignment

In addition to the other points mentioned above, Public Works Department hasn’t submitted
physical verification report of the trees cut at every 100 meter interval, Contour map and schematic
diagram of every 100 meter (soft and hard copy both) showing width of alignment where tree felling

already done.
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Detailed examination to be done by the committee members regarding EIA/ EMP report

submitted by PWD

Points and information related to Forest Corporation (Information provided by DLM,

Meerut via letter - 1118/Kanwar marg, dated 19.09.2024) (Annexure-03):-

S.No.

Point

Information submitted by DLM
Van Nigam

1

The Committee will visit the site, ascertain the
allegation in respect of illegal felling of trees and
will also ascertain if the figures relating to felling
of trees till now as disclosed before the Tribunal
are correct or the trees in excess of those have
been cut.

Uttar Pradesh Forest Corporation has
provided complete details of the trees
felled in the alignment.

Total 17607 trees have been felled in
all three districts till date 09-08-2024

Points and information related to Irrigation Department (Information provided by

Chief Engineer, Irrigation via letter - 4982 No./705 (NGT) Court case - M/s./2024, dated
19.09.2024) (Annexure-04):-

S.No.

Point

Information submitted by Irrigatiod
Department

3

The Committee will ascertain if the alternate
route exists and without unnecessary felling of
trees some solution can be find out.

.......... it has been made clear that in
the order of the No Objection
Certificate issued earlier, the road
should be constructed leaving the
right service road of the Ganga Canal
7.50 m from the toe of the Daula. As
Stated earlier land of Upper Ganga
Canal from mile 0.00 to mile 181.00
were declared as protected forest
under chapter [Vth of indian forest
Act in October 15, 1954. After
declaration the forest department
afforested Upper Ganga Canal land
width beyond the service road of
Upper Ganga Canal. The alternative
proposal is to be given by PWD
Department."

Points and information related to UPPCB(Information provided by RO, UPPCB, 592/G/OA-
238/2024, Dated12.09.2024 ) (Annexure-05):-

S.No.

Point

Information submitted by RO
UPPCB

The Committee will also ascertain the extent of
environmental damage on account of construction
of the road.

............ Therefore in compliance of
the instructions dt.09.09.2024 it is
advised that EC of Rs. 29,85,000/-for
the violation of dust mitigation

provisions may be imposed &
CPCB/UPSEIAA/EAC  may be
involved in the environmental

damage assessment as desired by
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A meeting of the constituted committee was held through video conferencing on dated

17.09.2024. In the meeting, the Public Works Department, Irrigation Department, CPCB, SEIAA etc.

departments were expected to submit the report immediately, so that the report could be submitted to

the Hon'ble NGT Court.

The concerned departments were expected to provide information on additional points vide letter no.
4287-4290/0SD-Camp/2024 dated 17.09.2024 of the District Magistrate Meerut(Coordinate member
nominated in the committee constituted by the Hon’ble NGT Court).

Points related to PWD:—

S.No.

Point

Information
submitted by PWD
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DI AR F Weyq Ruld I o1 depra aga by STe @ arve
@ TP

YT
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3 qhfedd ART Ff IR ol [y QP
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SIS ARS8 @ dchlele TR T |fed /e bRl gRT A
faamR 2021 H TG P BT W R R W faRad
gemg fear oo & W@ @ @ ¥ [ $e
el / Fieor g @1 iR Rioe fhan o, 99 gai & uraa
DI Y [HAT I T, 39 WR R fAAR fBar war?

|l & He® gRT SMeR =gl W fb 9 aRaren ¥
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ERISIRE

ARl gRT gan T fF S e WR W @ @ dod fodid
9-9—2024 # W SMHNI =Ml A o fb SRk AN BT g H
3MoelodMRo oft # fHd MR W a¥ffga fovar o ud s«
T AT WR O R Blg AR offe INT @ T of
SREIRET

[T gRT 3rUe & Y & A Rl T &1 addE | @
PHTRI—IIST © TP &l BT UIa" A (a1 S I |

YT

Points and information related to Irrigation Department (Information provided by

Chief Engineer, Irrigation via letter - 9062 No./705 (NGT) Court case - M/s./2024, dated
19.09.2024) (Annexure-06):-

| S.No. |

Point Information submitted by Irrigation Department
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Regarding the points on which reports have not been submitted by the concerned
departments, reminder letters have been written by the District Magistrate Meerut/coordinate
member nominated in the committee constituted by the Hon’ble NGT Court.

The preliminary interim report was sent to the Hon'ble NGT Court via mail on dated

19.09.2024 by District Magistrate Meerut/ nominated coordinate member of inquiry committee

(Annexure-07)

Joint Director, Forest Survey of India Dehradun has requested that Estimated timeframe for
procuring and analysing the satellite imagery for the project area is expected to be three months from
date of receipt of required information . We have initiated the process of procurement of satellite

imagery and will be shortly submitting the budget required for carrying out analysis.

Therefore, it is a humble request to the Hon'ble Court that detailed field inspection and
analysis is required in the above investigation. It is natural that it will take time to prepare and submit
the final report as per the above-mentioned request letter of the Joint Director, Forest Survey of India
Dehradun on behalf of Director FSI (Committee member). Therefore, Hon'ble Court may kindly
grant 03 months time for the above action.

In addition to the above Joint Committee member requested for an additional member from
CPCB to the joint committee to ascertain the extent of environmental damage on account of

construction of road .

(Deepak Meena)
District Magistrate Meerut/

Nominated coordinating Agency



1229 HerTe-01

Item No. 16 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 238/2024
(IA No 365/2024, IA No 289/2024, 1A No
286/2024, 1A No 285/2024)

News item titled "UP gives permission to fell 112000 trees for road along
Upper Ganga Canal" appearing in Hindustan Times dated 01.02.2024

Date of hearing: 09.08.2024

CORAM: HON’ELE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Respondent: Mr. K.M. Nataraj, ASG (Through VC) with Ms. Garima Prasad, Sr. Adv.
(AAG) Dr. Vijendra Mahndiyan & Ms. Apurva Singh, Advs. for R - 6
Mr. Bhanwar Pal Singh Jadon & Mr. Devesh Pratap Singh, Advs. for R -
1,3t05
Mr. Rajan Kumar Chourasia, Adv. for MoEF & CC (Through VC)
Ms. Anjali Rajput, Adv. for R-7,9 & 10
Mr. Gigi. C. George & Mr. Dheeraj Singh, Advs. for Ministry of Roadways
& Transport (Through VC)
Mr. Akash Vashishtha, Adv. for Applicant in I.A No, 285-286/2024
Mr, Suhail Shah, Mr. Imran Khan & Mr. Shajahan, Advs. for Applicant in
I.A No. 289/2024
Mr. Atul Pradhan, Adv. for Applicant in LA No. 365/2024

ORDER

1. In this original application, the Tribunal is considering the issue of
felling of trees in the process of construction of 111 kms Kawar Marg

from Muradnagar to Purkaji near Uttarakhand border.

2. The Tribunal on 08.07.2024 and thereafter on 25.07.2024 had
directed the Survey of India to file the satellite image of the stretch under
consideration showing the extent of trees which have been cut on both
sides of the canal. The communication from the Tribunal was sent to the

Survey of India but till now, the report has not been filed.

3. Hence, we implead the following as respondent in this OA:

e Respondent No. 13. — The Surveyor General, Survey of India.



4, Let notice be issued to the above newly added responded, i.e.,
Surveyor General of Survey of India. The Surveyor General of Survey of
India is directed to remain present virtually before the Tribunal on the
next date of hearing explaining the reason for noncompliance of the order

and also to apprise us with the satellite image of the stretch in question.

5. Learned Counsel for the Applicant has referred to the photographs
which have been filed along with the additional affidavit dated
22.07.2024 as Annexure AA-1 and has submitted that the indiscriminate
felling of trees has taken place and at some places, the trees have been
cut to widen the road upto 40 meters. He has also submitted that the
Chief Secretary, State of UP had carried out the inspection day before
yesterday and he was angry with the manner the work has been done. In
support of the submission relating to visit of the Chief Secretary, State of
UP and his reaction on the spot, Counsel for the Applicant has handed
over a news report published in “Dainik Jagran” New Delhi dated

08.08.2024.

6. Along with the affidavit, the Applicant has also filed the report of
2010 in respect of the construction of 8 lane Expressway on the upper
Ganga canal and has submitted that for the same stretch earlier, there
was a proposal for construction of 8 lane Expressway which was turned
down in view of the report Annexure AA-5 by the Deputy Conservator of
Forests, Central as forwarded by Chief Conservator of Forests. The said

report records the conclusion as under:

“Conclusion:

The Upper Ganga Canal which was built in 1854 is life line of
a large track of western U.P. as it provide irrigation in the area. The
left bank of the canal is being utilized and is having 7.5 meter wide
road which is used mainly by Kawar during July and August each
year. This road is also used through out the year for the routine

2
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traffic as well. Taking into consideration the extent of traffic on this
road the widening is essentially required for which the proposals
have been submitted by the State Government and which are being
considered by the Central Government under FC Act. As such there
is no violation of FC Act in this portion of the canal.

The proposed eight way express way is in inception stage
which is State Government is working on. As informed the tender
has been called but so far no felling of trees have taken place. Only
boundary demarcation by means of pillars has been carried out
without damage to the existing vegetation. No approval under FC
Act has been accorded for the proposed eight way express way.
The proposal submitted by the State Government to the Regional
Office has been returned back to the State Government with the
instructions to submit a consolidated proposal to the Ministry of
Environment & Forests, New Delhi.

There is already two roads which are connecting Ghaziabad,
Meerut, Muzaffarnagar with Uttarakhand viz NH-58 and Kawar
road on the left bank of the Upper Ganga Canal. These two roads
are also under improvement by widening of the roads. Once the
widening is completed the traffic would be regularized and as such
another road/ express way may not be required. If constructed the
express way would cause lot of damage to the vegetation all along

the canal and would definitely disturb the habitat of wildlife which
are having natural abode all along the canal.”

T In the concluding part, it has been clearly stated in the report that
if constructed the Expressway would cause lot of damage to the
vegetation all along the canal and would definitely disturb the habitat of
wildlife which are having natural abode all along the canal. It is not clear
if while taking a fresh decision, the earlier report of 2010 and conclusion
recorded therein was considered. The concluding part also records that
there are already two roads which are connecting Ghaziabad, Meerut,
Muzaffarnagar with Uttarakhand via NH 58 and Kawar road on the left
bank of the upper Ganga canal. Therefore, it is also required to be shown
if the feasibility of constructing the present road in the light of the earlier

observations in the report of 2010 was duly examined.

8. Before the Tribunal an allegation has been made relating to illegal
felling of trees beyond the permissions in the garb of construction of the

Kawar Marg.



9. It has been pointed out by Learned ASG that total 33,000 trees are
to be cut, out of which 17,450 trees have been cut till now. It is not clear
if the Geo-coordinates of the trees which were existing prior to the project
of construction on the stretch under consideration and the Geo-
coordinates of the trees which have been cut are available with the
authorities. By comparing the same, it can be ascertained, if the illegal
felling of trees has taken place in the process. A large number of trees are
further proposed to be cut. Hence, a due caution is required to ensure
that no illegal or excess felling of tree takes place. The current
situation/allegation in respect of unnecessary felling of trees is also

required to be ascertained.

10. Hence, we form a Joint Committee comprising of (i) the Director,
Forest Survey of India, (ii) Senior Scientist not below the rank of the Joint
Secretary, MoEF&CC, (iii) the Chief Secretary, State of UP or his
representative and (iv) the District Magistrate, Meerut, who will act as the
coordinating agency. The Committee will visit the site, ascertain the
allegation in respect of illegal felling of trees and will also ascertain if the
figures relating to felling of trees till now as disclosed before the Tribunal
are correct or the trees in excess of those have been cut. The Committee
will also ascertain the width of the stretch which has been cleared by
cutting the trees at different places at an interval of 5 km. The Committee
will ascertain if the alternate route exists and without unnecessary felling
of trees some solution can be find out. The Committee will also ascertain
the feasibility of this road especially in view of the stand of State of
Uttarakhand before the Tribunal that no road connecting this road will be
constructed in the State of Uttarakhand. The Committee will also
ascertain if the construction of road or clearing of trees for the purpose of
road has exceeded permissible width of 15/20 meters. The Committee

4
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will also ascertain the extent of environmental damage on account of
construction of the road. It will be open to the Committee to interact with
the local people to ascertain the correct position. Let this exercise be
completed within a period of four weeks and a report be submitted before
the Tribunal atleast one week before the next date of hearing by e-mail
at judicial-ngt@gov.in preferably in the form of searchable PDF/OCR

Support PDF and not in the form of Image PDF.

11. The Chief Secretary, State of UP in the meanwhile will ensure that

no illegal felling of tree takes place.

12.  List on 20.09.2024.

13. Let a copy of this order be forwarded to the Director, Forest Survey
of India, MoEF&CC, Chief Secretary, State of UP and District Magistrate,

Meerut by e-mail for compliance.

Prakash Shrivastava, CP

Arun Kumar Tyagi, JM

Dr. A. Senthil Vel, EM

August 09, 2024

Original Application No. 238/2024

(IA No 365/2024, IA No 289/2024, IA No
286/2024, IA No 285/2024)

DV
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In compliance of the order dated 09.08.2024 passed by the

HON’BLE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH, NEW DELHI
A Committee has been constituted comprising the following members:-

1. Additional Chief Secretary, Environment, Forest and Climate change U.P
2. Deputy Director, Forest Survey of India.
3. Scientist “G” MOEF&CC New Delhi.

4. District Magistrate, Meerut

The aforesaid Committee has visited the site on 09.09.2024 and after visiting the site, the said
Committee has issued a letter dated 09.09.2024. The Committee intended to have the response
on 1 to 6 point as indicated in the said report on 09.09.2024.
1. The tree felling has been done with the permission of MOEF&CC and in
supervision of forest authorities (Forest Corporation and Forest Department of
Uttar Pradesh). The Tree felling data report received from Divisional office of Forest
Corporation is compiled as directed. The report comprises Mile wise data of the
numbers of trees to be felled, Actual number of trees which has been felled, the
number of trees which has been saved, Start and end date during which felling of trees

has been done. The said report is attached as Annexure-1.

2. In response to the committee’s instructions regarding point number-02, It is
submitted respectfully that the survey work from Total station is in progress and
drawing showing width of the stretch at every 100 m which has been cleared is being
prepared. Complete drawing will be submitted within the next 04 days for committee’s

kind perusal and review.
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3. Inresponse to the committee’s instructions regarding point number-03, It is most
respectfully submitted to the committee members that PWD already submitted during
application for forest clearance that no alternate is available. It is further submitted
that a feasibility report was prepared by the Chief Engineer Public work department
Meerut for the purpose of exploring the options of either widening of the existing Left
side Kanwad Nahar Patri or New construction on the right side of Kanwad Nahar Patri.
A copy of the said report dated 05.11.2019 is attached as Annexure -2. The aforesaid
report has been examined at the state level and it was decided and communicated by
the state vide is letter no. 26.11.2019 that new road is to be constructed on the right
side of the canal. The said report is attached as Annexure-3.

4. In response to the committee’s instructions regarding point number-04, It is
respectfully submitted that in compliance of Hon’ble National Green Tribunal order
dated 08.07.2024, additional affidavit of Public works department state of Uttar
Pradesh has been filled on 24.07.2024 submitting in this behalf that the Traffic propels
more in density after passing through district Muzaffarnagar in Uttar Pradesh as this
istheﬁrstdisu'ict,onthcmutc,f’rimcinimpomucewhemﬁ'om
Industrial/Commercial activities are at crescendo. It also can’t be ignored that not only
the traffic from Haridwar but also from Saharanpur, Shamli, Bijnor & other diverted
inroads Haryana gets merged at Muzaffamagar towards Delhi and there are two routes
for Delhi from Muzaffamagar, one is NH-58 and Ganga Canal road in question is
another route. It may be gain saying ipso facto that the traffic flow from Delhi to
Hardwar via Ganga canal gets thinner after passing through Muzaffarnagar district as

the option to ride over National Highway at Purkazi becomes available to the
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commuters and the diverting routes towards Bijnor, Saharanpur, Shamli and even

Haryana at Muzaffarnagar indicates in substantiation.

. In response to the committee’s instructions regarding peint number-05, It is

submitted respectfully that drawing to be submitted in response to point no. 2 would
incorporate the width of the stretch cleared for which the survey work from Total
station is in progress and complete drawing will be submitted within the next 04 days

for committee’s kind perusal and review.

. In response to point 6 concerning the environmental damage on account of

construction of the road, we acknowledge the instructions provided by the

committee.
Impact of Tree Cutting on Environment: Public Works Department, will evaluate
and provide a detailed report on the environmental impact assessment of tree cutting
in the mentioned area. This will include potential repercussions on air quality, and
any other ecological concerns. As the proposed road construction project is
construction of Other District Road, Environmental Clearance is not required for the
project as per EIA notification 2006, and its subsequent amendments. Hence,
Environmental Impact Assessment Report is not submitted to SEIAA. Forthwith after
the instructions of the committee, Environment Impact Assessment has been
conducted by a QCI accredited Environmental Consultant for this project for
recommendation of EMP and mitigation measures during implementation of
Construction works, the same attached as Annexure-4. The Public Works

Department (PWD) is collaborating with environmental experts to prepare a carbon
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impact assessment report for the project. This report will analyze the project's overall

carbon footprint and incorporate a report with Environmental impact assessment.

Additional information as per direction of Hon'ble Commitiee Members is hereby

attached:-

1. Drone video of the alignment.

2. KML file of the alignment.

(Er.D.K. Sharma)
Assistant Engineer
C.D-2P.W.D.
Ghaziabad

(Er.Ram Raja)
Executive Engineer
C.D-2P.W.D.
Ghaziabad

"\
(Er. Mani )

Superintending Engineer

Bulandsahar Circle P.W.D.

Bulandsahar

(&-Sﬂ&ﬂw) m)
Assistant Engineer

Assistant Engineer
C.D.P.W.D. C.D.-1 P.W.D.
t Muzaffamagar
(Er. Sanja} Singh) (Er. Abhishck Kumar Singh)
Executive LCngineer Executive Engineer
C.D.P.W.D. C.D-1 P.W.D.
Meerut Muzaffaragar

i "éf
(Er. Jagdetsh Prasad) (Er. )

Superintending Engineer Superintending Engineer

Meerut Circle P.W.D. Saharanpur Circle P.W.D.
Meerut Saharanpur
(Er. Sanjay\Kumar Srivastav) (Er.Sqlan _Ldfmpm
Chiefggineer Chief Engineer
Saharanpur Zone P.W.D. Meerut Zone P.W.D,

Saharanpur Meerut
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st regarding trees and plants obstructing the construction of trackon. 1250

Range name

SARDHANA
SARDHANA

-

EARDHQNA
SARDHANA
'SARDHANA
_S_ARDfIﬁNk
;_ARDHN
SARDHANA
SARDHANA.
| saRDHANA
| sARDHANA
SARDHANA

SARDHANA

ol ~N @ oj&sa B N

1
12
13

14 | SARDHANA

15 | RITHANI

16 RITHANI

17 | RITHANI

RITHANI

RITHANI

Chau?hary ?_haran,SingQ Kavad Road (Meerut)

TOTAL

| demolition Tm:‘ N Numbe
’ number| Number r
Mill | Lot ‘ y work
e h';':l lm_- DFO letter number | completed of | of trees ““"F’. -
ol trees Seanl trees | protecte remainjg
felled d |"elobe
- S SN [— B felled
3 | 4 g _ 1 & 1 I S B 9 10 1
67 | 71 |2023-24| 494 | 3010 12024012024 | completea | 468 2 P
68 | 72 |2023-24| 708 3089 ffo 29.01.2024 | (ompleted | 692 16 .
69 | 74 |2023-24| 1182 :los_sfto 29.01.2024 | completea | 1182 0 °
70 | 82 |2023-24 | 925 4_159&005.93.2024_ completed | 925 0 0
72 | 83 |2023-24| 774 |4189 R%X006.03.2024 | yppicica | 675 | 99 0
7_:'._ _ap 2023-24 | 773 3446 120 2 02.2024 | progress 394 217 102
74 | 81 |2023-24| 883 |3446 120 21.02.2024 | yppicted | 677 206 0
75 | 73 |2023-24| 690 |3059 720 29.01.2024 | progress | 669 0 21
76 | 75 |2023-24| 908 | 3059 f2029.01.2024 | cympleted | 899 9 0
77 | 77 |2023-24 | 147 | 3427 720 20.02.2024 | ompleted | 147 0 0
78 | 78 |2023-24| 210 |3427 120 20.02.2024 | completed | 210 0 0
79 | 79 |2023-24| 921 |3427 120 20.02.2024 | completed 510 a1 0
80 | 84 |2023-24| 636 |4189 2006.03.2024 | completed | 595 41 0
89 | 101 |2023-24| 377 |581112021.06.2024 | piogcess 217 140 20
90 | 100 |2023.24| 326 |5811R021.06.2024| pogress | 173 | MO | ¥
92 | 98 |2023-24| 336 |56107%006.06.2024 | 0 ieied 212 124 0
93 | 99 [2023-24| 265 |5610 f20 06.06.2024 — 15 150 0
o7 | 103 |202324| 114 | 262R023.07.2024 | oucned| © | ° |
- ; -+t | 0 | 2152 | 291
= 11933 | | oaso | 252 | 2

. I

= =

gumha i gEs, 1



s 4
V- -
' | Mil
i A
) a 53
i mm 54
3 [Muallamagar| 55
) Ill_ul_ﬁhm 56
18 l-luafl‘mug:l 57
6 |Muzallamapar| 58
7 [Musallamagar] 59
8 Morma 67
9 b_lurm 68
10| Moma | 69
11| Moma 70
12 Morma 71
13|  Moma 72
Ml Moma | 78
15 Morna EE|
16 Morna 15
17 Moma 76
18 Moma 7
19  Moma 78
20 Moma 79
21 Moma 80
22 ..Jil'lw-lh 95
23 Jansath 96
24|  Janmsath 97
25 Jamsath 98
26| Jansath 99
27| Jamah | 100
28|  Jansath 101
29 Jansath 102
30| Jamath 103
3| Jamah 104
32 Jansath 105
3| Jansath 106
3 Jamath 107
35 Jamsath 108
38 | Mwaamagar| 60
i I7 [Muzalfarmapar| 6]
| k] Muzallamagar| 62

et L AT

T TPt

Lot| o Number| DFOtCeter | WOk s
oftrees|  number “lpzdor ’r et
-.E“..‘.l (14
S 6 7 33 s
61 | 202324 | 55 mmwz-z{ ~_completed T
6200320 e | 232080224 | completed | 46 | 0
63 | 202324 | 216 | 243208-0224 | Progress | 120 | o |
64 | 202324 | 27 | 24320080224 | untouched 0 o i
69 | 202320 294 | 251519-0224 | untouched | 0 0
70 {20324 | 292 | 2515190224 | Progress | 247 0
7 | 202331 | 51 | 2515190224 | untouched | 0 o | o |
72| 202320 | 706 | 25787240224 | completed | 706 | o0 [ o
73 | 202324 | 547 | 25787240224 | completed 547 0 i o
74 | 202324 [ 551 | 2578°24-0224 | completed | 551 | o T
78 | 202321 | 303 | 257824-02-24 | compleled 303 0 |
76 | 202324 | 329 | 2578240224 | Progress | 23 0 8
77 | 202324 | 635 | 2578724-0224 | untouched | o 0 ﬁ— 18
78 | 202321 | 522 | 257824-02-24 | completed 403 119 L LI
94 | 202321 | 161 | 2761712-03-24 | untouched 0 0 é W -
95 [2023.21 | 127 | 2761/12-0324 | untouched | ¢ 0 27 ]
96 | 202321 | 315 | 2761/12-05-24 | untouched | 0 =51
97 | 2023-24 | 277 | 2761/12-03-24 | untouched | 0 e
98 | 202321 | 166 | 2761/12-03-21 | untouched 0 0 : 8-
99 | 2023-21 57 2761/12-03-24 | untouched 0 0 %'_ ‘
100 | 202521 | 77 | 2761120324 | untouched | o | o 7 X
101 | 202321 n 2762/12-03-24 completed 59 13 0
102 | 20321 | 172 | 276212-03-21 | Progress 43 | 2 A
103 | 202521 | 157 | 2762120324 | completed | e + M
104 [ 202321 | 67 | 276212:03-24 | completed 58 9 ;L
108 | 2023.21| 21 | 2762120324 | untouched | B WSy
106 | 2023-21 | 43 | 2762/12-03-24 | untouched 0 0 SRS
107 | 202321 | 222 | 276212:03-24 | completed m 0 ERe
108 [ 2023-20 | 200 | 276312.03.24 | Progress 192 | o b S
109 | 202320 | 143 | 2763/12:03-24 |  completed 143 0 I
10 | 2023-20 | 19 | 2763/1203-24 | completed 19 | . 9 .
1t | 2023.29 117 2763/12-03-24 |  completed 147 Q. [REEH g
12 | 202321 | 268 | 2763/12-03-24 | Progress 266 I
113 | 202324 | 205 | 2763/12.03.24 | Progress | 45 [} - S
14 2023-24 | 80 | 2763/12-03-24 | untouched | 0 | 1 0|
1S 1202324 | 513 | 3457030624 | Progress | 140 | 0 | 413
16 | 202320 | 635 | 3457030624 | completed | 572 | 63 =
W7 12023-20 | 728 | 5457030624 | completed | 590 | 138 d
to2e9 [ 0 || SIS
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| demolitio| Total _—
; : n work |number | Number | "™Mber of
Range | Mill|Lot Year Number DFQ l;lter consplets| &l trees o€ tres lrees‘
name | - oftrees | number dornot | felled |protecteq| TeMaining
! | 1o be felled
! — =
L ?“_:;’. j - 6 4 8 -9 10 1
Ghaziabad| 2% | 7 [2023-24] 608  |4767/12:0224 completed | 608 0 0
_\N 95 | 8 [2023-24] 528 | 4916050324 | completed | 328 0 0
h II'IBE.‘,JI'. G A -
Mods 9 | 10 |2023-24 376 |5044/14-03-24 | completed | 2% 82 0
odinagar | i )
Modi 97 | 11 [202324] 316 |SS7923-0424 | compleea [ 246 | 70 0
I nJasar L B
Mo 98 | 19 [2023-24| 183 5902210524 progress | 128 | 0 ss
Modinagar R =
i 7 7
. 99 | 32 [2023:24] 1199 6315180624 | progress | 128 0 1071
P T osame | 1932 1126
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fwa- sftoge ¥Ww@I-238/2024 NEWS ITEM TITLED"UP GIVES PERMISSION TO FELL
112022 TREES FOR ROAD ALONG UPPER GANGA CANAL“ APPEARING IN
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Rva—70 W1y sRer sifyevo 7§ Rech GIVT oo WeRT-238,/2022 % YIRA SR 17—
09.06.2024 @ argarerT 7 T T WA grer ARy e Rig #ag i Tl el
[afer afRgicrr & g & aifva qaar/
Gar ST RYIE JE7 S -1 (AR, Rrarg T ol GarT [, GoH,
e BT TEAE—410,/ Josr0 (), RAiw-1309202¢ (Bramafy Herwl Gl we™) @
FAANET B T B, D W Horw qen sftsar () Riard vd orer wawr e
IR WY WG D YHATDH—9027 /31311 / gH0flodlo f&16—13.09.2024 &F7¥7 AT BRIAT AT
2 5 R e B U WEm-4257 / 3ovHodlo—dw, fRi5—00.09.2024 BRI 0 LT
gRa wifiwe, 7§ [Reoh GIT HoVo We-236,/2022 # IR SIRW [RTF-09.08.2024 @
¥ 7f3a oma af ® #fer RO rega @) ar? @) smer @) Th 8 forae w4
@Al &7 The Committee will ascertain if the alternate route exists and without unnecessary
Jelling of trees some solution can be find out 7% [7a7g fHTT & FwUe SIET TUelE] @I ir?
@1 arer @ Tl 81
SHTIT AT & (& To T @R HAFVY, TF [Roch! # WNIT SloVo WeR—238 /2022
W oy & W gy e Riaig va oier W [ sono, daaes 7eied @ aiet aaar

7 8/

F7 G ¥ FeEy sy vav-1 (9 Riarg va aer e @A Sos, 3 g
Ho VLI ERT BV T [Roch ENT 3HloVo WeF-238,2022 # GG IR [aia—
09.06.2024 @ SFIITT H WAT G AW GINT TOT HIewI/ RIS arTT & SrgHifed v By
guerEr aerh vl 8wt [AErag 8-

In pursuance of the order dated 09.08.2024 passed by Hon'ble Green Tribunal, New

Delhi in OA No. 238/2022 report in respect of “ The Committee will ascertain if the

alternate route exists and without unnecessary felling of trees some solution can be
find out.” desired by the Inquiry Comuitte®.~

The construction of the Upper Ganga Canal was completed during the British period in the
year 1854 and it was operated for the first time on April 08, 1854, At that time the capacity of this
canal was 6750 cusec and the width of the bed was 140 feet. In the year 1948, the capacity of the
Upper Ganga Canal was increased to 8550 cusec and again in the year 1951-52, the capacity of this
canal was increased to 10500 cusec (enclosure- 1). In the year 1984, a link canal was constructed
by constructing Bhimgouda Barrage on the river Ganga in Haridwar district, the peak discharge of
which is 14500 cusec. The capacity of the Upper Ganga Canal was last increased to 13065 cusec in
2015 as per the demand of water. Thus, with the increase in the demand of water in the command

\‘\\ﬁ“\»5



area of the Upper Ganga Canal, the capacity of the Upper Ganga Canal has been mcresllsed f;?;ln 6f'I:l5l 0
cusec at the time of construction of this canal in 1854 to 130§5 cusec at present and the wi 11 01 the
bed has been increased to 180 feet, which is almost 2 times of its original capacity. In order to lflgreafie
the capacity of the canal in question, as per records, the banks of the caJ?al were elevated, widened,
the width of the bed as well as the construction of counter berms at certain places (enclosure-..2).

It is to be noted that the total length of the Upper Ganga Canal constructed during the British
period is 291.94 km and the total length of the system is 7222.23 km..’.[‘hr.ough the Upper F}anga
Canal System, irrigation facility is provided to the farmers of 15 districts namely Haridwar,
Saharanpur, Muzaffarnagar, Meerut, Ghaziabad, Hapur, Bulandshahr, Gautam Buddha Nagar, Etah,
Aligarh, Firozabad, Hathras, Agra, Mathura and Kansganj in Kharif and Rabi crops 'respecllvcly. The
cultivable area of this system is C.C.A. 888.11 thousand hectares. The proposed 1rr1‘gated area under
kharif crops is 416.69 thousand hectares and the proposed irrigated arca under rabi crops is 396.33
thousand hectares. In addition to irrigation, about 1800 cusec of water is made. available to the
districts of Meerut, Ghaziabad, Bulandshahr, Aligarh, Agra and Mathura for drinking purposes and
about 200 cusec of water is also made available to the industrial area NTPC Dadri, Kasimpur
Harduaganj Power House. In the alignment of the Upper Ganga Canal, hydroclectric power stations
are built at Pathri Bahadurabad, Mohammad Purkazi, Nirgajani, Chittora, Bhola Jhal, Salawa,
Sumaira respectively, with a power generation capacity of about 46.00 MW.

As per the provisions of Para 8.4 of IS Code No. 10430: 2000 Criteria for design of lined
canals and guidance for selection of type of lining (enclosure- 3) and General Guidelines for
lining of existing earthen canals and new canals issued by the Engineer-in Chief and Head of the
Department, Irrigation and Water Resources Department, U.P. (enclosure- 4), it is mandatory to
make provision of service roads on both banks of the Main Canal and Branch Canal for inspection
and maintenance of the canal. As the Upper Ganga Canal is the main canal, service roads have
already been provided on both its banks. according to the Irrigation manual of orders clause 298
regarding uses of canal road ways, in which it is clearly mentioned in point number-01 that “Canal
roadways are primarily meant for the use of touring officers of the Irrigation Department.”
and a permit was issued for the use of the road at the competent level for the use of the canal road.
In Clause 6 mentions the closure of the Canal Road between June 15 and October 15 during the rainy
season. It is also mentioned that the Canal Road may be closed at any time for maintenance / repair
by the Divisional Officer. Para 9 of IMO also mentions that the canal road is not designed for heavy
traffic (enclosure-_ 5).

It may be noted that the P.W.D has already constructed a 07 m wide kavar service road on
the left bank of the Upper Ganga Canal, on which'the traffic density is also high, due to which it is
difficult to carry out the inspection of the canal and repair works for"Canal maintenance. Because of
heavy traffic density on left Metalled service road of upper Ganga Canal there is a huge possibility
of accident during the inspection. For maintenance of the canal it is tough to put the maintenance
material on service road of the canal for maintenance. In this situation right service road of UGC
canal is often used for equipment’s like pocklin machine, Jcb machine, Tractor trolly, Concreate
mixer machinc etc. Which are usually used for maintenance work and construction material kept at
right service road of UGC. Hence in this circumstances permission for Kavar road was giving beyond
Daula dimension (Outer toe) by 7.5 m.

) [tis to be noted that the canal service road is an integral part of the section of the canal which
1s u.scd for proper maintenance of the canal, storage of construction material, silt disposal, patrolling

maintenance and repair. If the construction of Kavar Marg on the right side of the canal is done ncm:
the toe of Daula, then the necessary work of maintenance and repair, patrolling etc. of this canal will
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be completely affected. As alrea_dy pointed out earlier, from Upper Ganga Canal the demand for
water has been increased from time to time and the capacity of the canal as per the demand has
already been increased, as a result of which this canal is able to provide water for irrigation to farmers
in the districts falling on its tail portion, such as Hathras, Firozabad and Etah. Therefore, in the future,

when the demand for water in the command area of this canal increases. With increase of the

population of the state there will be a demand for drinking water, for industrial use and for Irrigation.

There is a possibility that upper Ganga Canal capacity may be enhanced in this situation the right
bank of the UGC may be used for capacity enhancement.

In the No Objection Certificate issued, it has been made clear that in the order of the No
Objection Certificate issued earlier, the road should be constructed leaving the right service road of
the Ganga Canal 7.50 m from the toe of the Daula. As Stated earlier land of Upper Ganga Canal from

4 mile 0.00 to mile 181.00 were declared as protected forest under chapter IVth of indian forest Act in
? October 15, 1954, After declaration the forest department afforested Upper Ganga Canal land width

beyond the service road of Upper Ganga Canal. The alternative proposal is to be given by PWD
Department,
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D/S. of Mayapur Regulator

370 cumecs

U/S. of Mayapur Regulator

(i)  ForP.U.G.C. 370 cumecs
(ii)  For Silt Ejector at
Km. 2.20 of UGC 60 cumecs 60 cumecs
(iii)-  For Mayapur Escape 60 cumecs -
(iv) For Navigation Channel S cumecs S cumecs
Total 495 cumecs 435 cumecs

3. Aerier due R AR Yee 9@ e g gRr @Y Srerdee arr

mmﬂ?ﬁsw&mm.zowmaﬁammmﬁw(17250

) ¥ ¥ Ve  Poat o Riw d99 @ emar 410 wpe ) gE@ JfaRad

Apriver ART @ e A /Y o gl awEl § R @ qrEl angfd e (o) aen
qud ¢ amyfef emw (@Aoa) & A A W) ardl @ geEh sngff urr g el 9 9T
8 A afdve vare S 21 we @A e wwfem e 21 yReh angfd err @ g aigfd ewr @
AY 85 WRGH el (495-411 = 85) WA 9vg ARw wx W @ar 21 frier R @ e

YA A= g 8 -

Salient Features for Head Regulator at Bhimgoda Barrage

1 Di_s-:.:hs;_rg_c o 488 Cumescs (Design l&)_ischérgc)
2. . CrestLevel 287.60 M
3 Pond Lclvcl 290.20 M (At present maintained)
4, 'Clca‘,r' Vu:zitcr Way 8x1 1M
5, ‘ DO@ISITCRIH rS.L. 289.38 M

'Avrlfslimatcfl-tenwdelliug of UGC(MS)
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The Salient Features of Link Channel are as —

1 Discharge 410 Cumecs
2 Bed width 108.30 M

3 Water Depth 1.68 M

4 Bed Slope 1.70 M/Km.

5 Manning’s N 0.025

6 Lining ' Boulder Lining
7 Bed Level at Junction of Supply Channcl 287.132 M

8 F.S.L. at Junction of Supply Channel 288.812 M

3,02 7T angff e -

i engf e @ erard Riw dw, gl urn, gl gl wn @ fem R @ s
260 f6AL &1 S0 ach @1 @9 170 Nex /R &1 wm ongRf wRr 9 Seae s 495
TR R d Ry R s e B wa A T ) ged saRRaa wm
g e e qe @1 5 qel A OeR v wete w1 ggden R arn sl @1
amgf er @yl wrard QA ae) O wRen v R @ @ Rmfor i N wRwE R
gl ‘

The salient features of the Ganga Supply Channel for present and revised

conditions are as below —

ey Present Condition Revised
. Discharge 326 Cumeccs 495 Cumecs
2. - Bed Width 91.50to 105 M As Existing
3. Water Depth 1.68 M 218 M

EAAVRstimate/Remodelling of UGC(MS)
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Manning's N 0.025

Bed level at Mayapur Regulator (U/S.) 282.610
F.S.L. at U/S. of Mayapur Regulator 284.33
Bed level of UGC, D/S. of Mayapur

Regulator 281.27

9. F.S.L. at D/S. of Mayapur Regulator 284.06

® N oo ow

4,00 AR ey A ), 6.04 a9 S99 77 83 @) SIo@s &l

Bed Slope 1.70 M/Km.

4,01 ARIYY V[N :

v AR V[ERR B wl Siaae suar 311 Fpia @ | TER @ Sielaed &Mal AR WU A
¥ o1 Ve @ Prfor o=@ ¢ e Riw dawr @ ae ¥ qerd o gwnlRa 2, Ry
errar 184w BN R A 124 wpiest o AR e d9er T Ud 60 @Rpia el TIRIY
WY A ¥ waRa Q| AR fiw Wa @ id W o de V@ a9y 2
yeafaa wraTyR Rie A9a @ srard @it 275 flew @ o @l v qew @ W/ epnr 28s

Mex e-gm A Sud i e N Aol sl wwenfa 2

402 S M e Wl ¥ fiee guiger 0@ (0.0 | 2.20 . a®)

A T e D) Wif A Riee gOGER aF STade evar agm @ fore uRefewa Rar war| Rise
FONCY O I HTE TG HRIAT A R | GO AR B e AT 435 TG B ¥ TR
@ @ Rice gy A 9 dRe § @ RadT 78 R mar &1 R goaer @) auag

v A Sad 49 & e g ger @

2.08 M/Km,
0.025
281.51
284.33

281.27
284.32

Chainage 0.00 1.609 2.20 (Silt Ejector)
Bed Level 281.27 - 280.175/279.84 279.57

ESL, 284.06 ' 282.965 282.69

Water Depth 2.79 2.79 3:12

Bed Width 54.86 54.86 54.86

Bed Slope — 0.68 M/Km——*= 0.455 M/Km./*
Discharge 311.48 311.48 311.48 cumecs
Manning’s N 10.02 0.025 0.025

U Mw g Prafafaa o gwanfa R @ 2

Ll AN Vﬂis:imnldltcmudclling ol UGC(MS)
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1. mﬂnﬁnqma%ﬁﬁﬁqﬂms.lﬂ.z.zowﬁamm?ea‘mas-mﬁzmqawmm
Eﬁﬁ‘r@qﬁamaﬂfﬁaﬁ@Ihs.a?l.mogq!ﬁuatsmaﬁmrﬂfammmm

21

b ARSI, wed gri vy ommw @ R @ ST O T TR A ael @l
mﬁmss.somﬁiﬁwalwﬁwﬂﬂmmﬂmmaﬂmo Alex /Ao Tl
Wﬂa.ioﬁaamlmaﬂmm%ﬂﬁﬁmmwﬁaaﬂa@Qiiﬁ’h?ﬂ’ttﬂ
a’lmaﬁff"iﬂmiﬁaa’ﬂ‘@Glsﬂﬁﬂﬁgﬂ:qﬁmﬂmmﬁg@:wﬁmnamt:-

Chaninage 0.00 Km. 2.20 Km. (U/S. of Silt Ejector)
Bed Level -281.27 279.57

F.S.L. 284.37 282.77

Water Depth 3.10M 3.10M

Bed Width 56.50 M 56.50 M

Bed Slope - ——— 0.77 M/Km

Discharge 435 cumecs 435 cumecs

Manning's N 0.024 0.024

Lining Boulder Lining Boulder Lining

4.02 mﬂ-rﬁn a2 Riee ﬁm (5, 2.20) R TFETEER T TeR @ A aw (@A 6.04)

mﬁ.m.ﬂ$ufﬁmmaﬁﬂgﬁ$_mm@nﬁnmaﬂmﬂﬂmmw
W@ﬁﬁalwﬂaﬁm@ﬁmmaﬁwmammﬁmaﬂmmaé
if 60 Ty Rvarst awa & W N Riee @aeR $ wem A aw A g9 A9 A A T
mmﬁﬁ'ﬁmwmﬁwaﬁmﬂwwﬁmmg@mﬁ?rdnm-‘iﬁmmi!

Chainage

0.00 N ) 1.609 2.20 (Silt Ejector)
Bed Level 281.27 280.175/279.84 279.57
F.S.L. 284.06 282.9605 282.69
Wntgr Depth . 2.79 2.79 3.2
Bed Width 24,86 51.86 . 54.86
Bed Slopc " 0.68 M/Km™— ™ 0.455 M/Km,—*
Discharge 311.48 311.48 311.48 cumccs
0.02 0.025 0.025

Manning's N

- EIAVIE stimate/Remodelling of UGC(MS)
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S T TR B A 604 W AT ARG v Gor werrd AR @) qd A 0y vad g Riee
Folwey @ SR N 071 Mex wra @ il Ryar @) gaa Qa4 gwnRa R Peemg & -

Chainage 2.20 Km. (D/S. of Silt Ejector) 6.04 Km.
Bed Level 279.57/278.86 277.87
F.S.L. 282.67 281.68
Water Depth 3.10M 3.10M
Bed Width 60 M 60 M

Bed Slope +— 044 MKm —
Discharge . 375 cumecs 375 cumccs
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Disclosure to Promote the Right To Information

Whereas the Parliament of India has set out to provide a practical regime of right to
information for citizens to secure access to information under the control of public authorities,
in order to promote transparency and accountability in the working of every public authority,
and whereas the attached publication of the Bureau of Indian Standards is of particular interest
to the public, particularly disadvantaged communities and those engaged in the pursuit of
education and knowledge, the attached public safcty standard is made available to promote the
timely dissemination of this information in an accurate manner to the public.
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Jawaharlal Nehru

“Step Out From the Old to the New
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Mazdoor Kisan Shakti Sangathan
“The Right to Information, The Right to Live”
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I8 10430 (2000): Criteria for Design of Lined Canals and
Guidance for Selection of Type of Lining (WRD 13: Canals

and Cross Drainage Works]
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Satyanarayan Gangaram Pitroda
“Invent a New India Using Knowledge”

Bhartrhari—Nitidatakam
“Knowledge is such a treasure which cannot be stolen”
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soil shall povern the design of outer slopes giving
t!.l.ll.: consideration to stability of slopes for functional
situations (like moist conditions of fill, etc.) The need
for introduction of berms will also be kept in view
where the Gl height is in excess of 6 m.

8.2 Free Board

Free board shall be measured from the full supply level
10 the top of lining. Minimum free boards for various
cannl discharge-are given below:

Canal Discharge Free Board
More than 10 cumecs 0.75m
Between 3 to 10 cumeces 0.60 m
| o 3 cumees 0.50 m
Less than | cumec 0.30 m
Less than 0.1 cumec 0.15m
(Water Course)
8.3 Berm

In deep cut reaches of canals with discharge capacity
exceeding 10 cumecs, it is desirable to provide berms
of 3 i to S m width on each side for stability, facility
of maintenance, silt clearance, cte (see Fig. 1C). In
such sections, (he inner sides above the berms may be
provided with turfing.

8.4 Bank Top Width

The width of the banks may vary according (0 the
importance and capacity ol the canal. In case of
distributaries. service road should be provided on one
bank for inspection and maintenance purpose.
However, in case of main and branch canals service
road should he provided on both the banks. The
minimum values recommended for top width of the
bank are as follows:

Discharge Minimum Bank Top Width
(mYs)  'Inspection Bank/  Non [nspection '
Wider Bank Bank/Other Bank
m m

0.15t0 1.5 4.0 I.5

1.5103.0 4.0 2.0

1010 10.0 4.0 + dowel 25

10.0 to 30.0 5.0 + dowel 4.0

30.0 and above 6.0 + dowel 5.0

NOTES

I Bank widihs given above may be altered when justified
hy specific conditions.

2 For distributary canals canying less than L0 cutnees and
munor canals, it is gencrally not economical to construct a
service ruad on top of bank as this usually requires more
materials than the excavation provides. In such cases.
service 1oad suitably lowened below top  of lining may be

1S 10430 : 2000

provided on natural ground surface and adjacent 10 the
bank; however. the imporiance of providing adequate
corvice roads where they are needed should always be
kept in view. The scrvice road should be above normally
encountered high flood level (HFL) with some free board.
3 Wiiere the stability of the embankment is required, wider
bank widths can be provided. Turling should be provided
on the ouler slopes,

4 In billy termin where it is not possible 1o provide above
bank widths. the bank widths may be suitably reduced.

§ When the bank widths are reduced on exceptional
ground, refuges after every 100 m should be provided for

passing and sheltering of opposing traffic.

8.5 Dowla (Dowel ‘Dwarf Bund’)

Suitable dowels may be provided on the canal side of
the service road, on one or both the banks depending
upon the type and size of the lined canal. From
cconomic consideration, dowels may be replaced by
parapets particularly in case of high cmbankments.
However, the parapet should not be considered
additional frec board. To check the ingress of rain water
behind the lining of the side slopes of the canals,
horizontal cement concrete coping 100 mm to
150 mm thick, depending upon size of canal should
be provided at the top of lining. The width of coping
at the top shall not be less than 225 mm for discharge
up to 3 cumecs, 350 mm for discharge more than 3
cumeces and 550 mm for discharge more than 10
cumecs.

8.6 Roadway and Drainnge

Wherever additional spail banks are to be provided
on the land side of the embankment, adequate drainage
channels shall be provided with suitable slope on the
roadway sloping away from the canal side. No rain
water shall be allowed to flow or percolate towards
the canal slope behind the linings.

8.7 Typical Cross-Sections

Typical cross-sections of the lincd cunals In cutting
and filling are given in Fig.! and 2. Three typical
cross-sections of lined canals in rock cutting are shown
in Fig. 3. Depending upon the quality of rock. full
supply discharge. velocity, depth of How and bed
width, similar arrangements may be adopted.

8.8 Cross-Section, Discharge and Velocity

88.1  The cross-section of lined canal may be
a) trapezoidal with or without rounded
corners (see Fig. 1). This scction can be

used for all types of lined canals.

b) cup shaped (see Fig. 2). [t may be used
for distributaries/minors for discharge
up 1o 3m"Ys as far as possible.
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Berm: In deep cul reaches of canals wilh discharge capacily cxceeding 10
cumecs, il is desirable to provide berms of 3 to 5 m wid(h on each side for
stability, facility of maintenance, silt clearance, ete, In such scctions, the
inner sides above the berms may be provided with turfing.

Bank Top Width:

The width of the banks may vaty according lo the importance and capacity of
the canal. In ense of distributarics, service road should be provided on onc bank
for inspection and maintenance purposc. [owever, in case of main and branch
canals scrvice road should be provided on both the banks. The minimum valucs

recommended for top width ol the bank arc as follows:

Discharge(im'/s) Minimum Bank :I_"(‘)B*Widﬂ_l____ R
Inspection Bank (m) Non- [nspection Bank (m)
oswis | a0 | ¥
1.5103.0 B . X — 20
3.010 10.0 40+dowel { 25
10010300 | sotdowel | 40
>30.0 6.0 dowel o 50

Note :- Bank width givm;_ubm'c n]@“& allcrct—l_\-\"fi—cll_jllgliﬁl.'ld_l;-y spcciﬁé conditions.

Dowla (Dowel)
Suitable dowels may be provided on the canal side of the service road, on

one or both the banks depending upon the type and size of the lined canal. From
cconomic consideration, dowels may be replaced by parapets particularly in
casc of high embankments. However, the parapet_should not_be considered
additional free board. To check the ingress of rain water behind the lining of the
side slopes of the canals, horizontal cement concrele coping 100 - 150 mm
thick, depending upon sizc of canal should be provided at the top of lining. The
width of coping at the top shall not be less than 225 mm for discharge up to 3
cumecs, 350 mm for discharge more than 3 m¥s and 550 mm for discharge

more than 10 mY/s.

‘Typical Cross-Scctions
Typical cross-scctions of the lined canals in cutting and filling are given
in figure 1A, 1B, 1C and 2A, 2B, 20 of 1 S 10430: 2000 is attached as

Annexure 11, THA & 1113,

Cross-Scction, Discharge and Velocity

The cross-scction of lined canal may be
a) trapezoidal with or without rounded corners: This section can be used for all
types of lined canals (Migure 1A, 18, 10).
b) cup shaped: [t may be used for distributaries/minors for discharge up to 3
m/s as far as possible (figure 2A, 218, 20).

f" (l
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37 ey fa v & e e §-9-1282 /e49-86, s 1 wwad,
1987 % wrer weafa & omd e o <@ #

Had,

Qoo aTH
afra

Rules Regulating the use of Canal Roadways

298. (1) Canal roadways are primarily meant for the usc of touring officers
of the Irrigation Department. The following classes of officers are, however,
when on duty, permittcd to use the canal driving road or light motor car traftic,
and the cart road on the other bank for traffic, such as motor lorries, bullock:
carts and ekkas, if no other route 18 available : -

(i) Ministers and members of the Legislative Council and the
Legislative Assembly.
(i) Members of Parliament.
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Reportdesived by the Joint Committee formed by Hon'ble NGT in the
matter 0.A. No. 23872024,

In relerence 10 the above evident report has been asked by District
Magistrate, Meerut/Joint committee mcmbcr vide letter no 4258/0SD-Camp/2024

JLOY.09.2024 on the Inllnwmg point-

*Ihe committee will also ascertain the extent of environmental damage on

aceount ol cunstruction of the road.” . w4

Respective information regarding the project namely Choudhary Charan
Singh Kawad Marg (Right Track of Gang Nahar) has been provided by the office
ol the Lxecutive Engineer, Construction Division, Meerut. Facts of the project are

L}
as below:-

» Administrative and Financial approval has been issued by Govt. of U.P. vide
leter No. 372/2020/182(3m)/23-11-2020-1/2(203)/2019 dt.23.12.2020 of

Public Works Deparment.

It is mentioned in condition no 9 of the approval that it will be the sole
responsibility of the depart ent/working organization to achieve the legal
NOCs and Enviromncntal Clearance from competent level regarding the

a® B

Project as per Law,

As per information available this prOJect is not termed as highway
project and hence does not require Environmental Clearance: Also as per
CPCB classification of industries and other sectors, this ODR (Other district
road) project is exempted from obtaining Consent to Establish (CTE) and
Consent to Operate (CTO) under Water and Air Acts. However no any
correspondence  has been made by working organization under the

provisions of Air and Water Act to UP Pollution Control Board.

1284

~ Conditional permission for the felling of trees at the project sites has been
issued by Mol:l'&CC, GOI, Integrated Regional Office, Lucknow vide letter

no. 813/UP/06/221/2021/FFC/930 dt.28.02.2023.

Office of the Divisional Forest Officer, Ghaziabad vide letter
d1.31.01.2024, Office of the Divisiondl Forest Officer, Meerut vide letter
dt.24,01.2024 & OfTice of the Divisional Forest Officer, Muzaffarmagar vide
letter d1.27.01.2024 has issued conditional permission for the respective

district in context to the above.

B
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U mlornuad Iy W D vlbwee, Nevoot that e s b oo thee wie T Lice
satted from Jeovn ror ) & enpected date ol completion of the work i
JLON 08 300 CEN wonths duration),

Potal Tength of the voud i EELAKm b whieh 12,35k streteh falls in
Ghavabad distiet, 42.30km streteh falls In Meerut district & 560,84k
stretehe Gadls i NMuzatTarnagar distriet,

Detaily o wee [©lling in the above distriets are under the supervision of
Forest department (copy attaehed).
tree Lelling and earth work activity has been started initiully which s

incomplote presently, o "
'

A

v

|
No any Foviconment Tmpaet Assessment (1A) study/report has been
. p i 4 . = ' ]
prepared regarding this project belore commencement of the work by PWD

N

or by any expert ageney engaged by PWD,

Extent_of Envivonmental damage on account of construclios he

road-

- General Framework for imposing Environmental Damage Compensation is
published by CPCB in December 2022 which will be applicable in the
present case, Assessment of Envirgnmental Damage Compensation involves
detail investigation & study for thessame, It would be appropriale (o involve
CPCB & other Authority like UP State Environment Impact Assessment
Authority (UPSEIAA) or l.ixpcrl appraisal committee (HAC) of MoliF&CC
as an expert member: in the required asgessment.

> However the questioned area of project falls under NCR region for which

Commission for Air Quality Management in NCR and Adjoifiiﬂg Arcas
(CAQMI) constituted under Commission for Air Quality Management in
National Capital Region Adjoining Arcas Act, 2021 for betler co-ordination
rescarch, identification and resolution of problems surrounding the air
quality index and for matters conneeted there with or incidental thereto has
issued direction no. 24 (vide letter no. | 10012/08/2020/CAQM-R1)/425-427
dt.11.06.2021) for setting up of a.*Dust Control & Management Cell” by
Road  Owning/maintaining/constraction agencics for monitoring  and
effective implementation of dust control measures in the National Capital
Region, In this regard the working organization did not follow the direetion.
Further Commission . for Air Quajity Management in NCR and
Adjoining Arcas (CAQM) vide letter no. 18015/01/2022-MIERD/3277-97
d1.06.02.2024 has issued Standards  Schedule for  Environmental

f

N
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1

Compensatiog el |
. | TN (FCY charges in Closure Directions issned by the
L Commission, / |

) sUmitigation measures has been provided as sel!
auditon web portal of UPPCB for Construction & Demolition activities,
. In the light of above facts and circumstances Regional Office, UPPCES
IS position to advice for Envirpnmental Compensation Charges for the
violation of dust mitigation issued by directions of CAQM.

It is informed by PWD that work has been started on d1.09.02.2024 &
work has been stopped on di.09.08.2024, Since the work has been carried
out lor 183days. As per the CAQM: standards schedule environmental
compensation may be imposed as per calculation below.

Construction & Demaolition Projects / Activities (violation of provision 1, 2,4)

*1. Non-registration on the web portal of the concerned SPCI3
Rs. 2.00,000 for projects with total arca construction >20,000sq.mtr.

2. Sclf-audit reports not uploaded on the web portal and / or video fencing of the
project boundary not being carried out

Rs. 40,000 for projetts with total aréa construction >20,000 sq. mtr.

1. InelTective dust mitigation measures (with respect to provision of wind brakers /
dust screens / covering of construction materials and debris etc.).

Rs. 15,000 for plot zi}‘ca>500'sq. mtr. pi:r da:y
Ience total 1EC -~ 2,00,000+40,000+15000%183= 29,85,000/~
Therefore in compliance of the instructions dt.09.09.2024 it is advised that
¢ of Rs. 29.85.000/-for the violation of dust mitigation provisions may be
imposed & CPCB/UPSEIAA/EAC may be involved in the environmental damage
assessment as desired by Ion’ble NGT in the matter.
; fideszos
s (Bhuvan Prakash Yadav)
Regional Officer

Q‘/ UPPCB
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Hence, we form a joint committee comprising of (i) the Director, Farest Survey of india,

(i) Senior scientist not below the rank of the joint secretary, MoEF&cc, (iii) the chief

Secretary, State of UP or his representative and (iv) the District Magistrate, meerut, Who will
act as the coordinating agency.

Rrenfamd s /movododlo =imarera grer wf3a afafy 6§ afaer #1859 wawm @
43id 677 /1000 / 3545 1k 17.08.2024 &RT W@ ik nfthez w0 qrErAfia I
U<V ¥ @S, UAG 676 / G000 /3545 fAi® 17.08.2024 ETT WA, g watawor
U Serary uRgdd WRa wweR T8 Reeh, 7A@ 675/ THo0E0 / 35—-45 A% 17.08 2024
&1 Director, Forest Survey of india, Dehradun & HIOUH0G0E10 =UTdield & #1291 216 09,
08.2024 & 3iuTei= H vereira T /amor vy SR fam |

T YT IRk WY AT d@Te gR AW YA Wud, YEEeR 99 9 dedrg
IRTAT IR TR WA B U IR W e far wan

Secretary MOEF&CC / Assistant commissioner (Forestry) MOEF&CC Letter No. F No.
10-25/2024-ROHQ dated 27th August 2024 ERT Shri Sunamani kerketta, Scientist "G" @7

e mar o1 | 9y SRieg SR W IS WE W F.No. 10-25/2024-ROHQ dated
3th September 2024 EWRT Shri Raghu Kumar kodali, Scientist "G" @& afifd wgw g
fabar wran |

0 v-oviodlo =y @ IRiE fofg @ mH 4 @Rd Rl s gv 02 9 03
ey 2024 @1 wfdfy @ werefa Frdeor 8g wwafda @ 7R, weg BRey sreil & wffy
@1 qaa ) e Wl | acEr faid 00.00.2024 F WA A Yow g3

Hio y-iosflodio g1 wiRd sndw fRAid 09.08.2024 6 § uifa WY g1 RAid 09.09.
2024 @1 A vl Rig was arl @) ged Aaiv gRAeE @ wEfRig d9ug iRk,
MRS 4 JUYHIR @ e, 1 dare @ <l el o PAder v T v aafig
fearfa sfaeRal @& @ d86 @ T Red wey § ofe B g fear
famd / frdervr & e e @ srfad) was e @ R 1o wodfledlo &R fR=id— o9
082024 @l UIRA siieel & ww A g GEan- 10 & waw § AE Rl w e
e/ qgai 03 R @ sraw Suetar @ @ wafua Rarr @ slem @ T
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The Committee wiﬁ;ﬁmte,_a?értaﬁ'l_t-ﬁ?alﬁag_atﬁ in | el fysfor faum ud 39
respect of illegal felling of trees and will also ascertain if the | fopory

figures relating to felling of trees till now as disclosed before

the Tribunal are correct or the trees in excess of those have

been cut.
:2 _—J-The_mmé stretch | @il fvator faamn
i . i which has been cleared bycutting the trees at different places
atan interval of 5 km,
s | The Committee will ascertain if the alternate route exists and | cild (18191 fawTal Qd (37T
' without unnecessary felling of trees some solution can be A
[+ ' find out.

4 The Committee will also ascertainthe feasibility of this road | cild f7#ior fasm
especially in view of the stand of State of Uttarakhand before
| the Tribunal that no road connecting this road will be

constructed in the State of Uttarakhand.

5_ | The Committee will also ascertain if the construction of road | @il F1HI0T fasmT
or clearing of trees for the purpose of road has exceeded

permissible width of 15/20 meters.

6  |The Committee will also ascertain the extent of | S0N0 WYYl FYG=vT 4TS,
environmental damage on account of construction of the | ¥vg wezy afa, &
| road. wguor faor a1 €
ll faeel, sreuer wog gafaror
J' } WA 3fTdHer WIS,
|

| [ QG0N0 oT@TS:,

RiciBer #ve /#ogosfiodo =marera gr1 1Rd wfify § Tfg $IffYe wew @
UAE 4257 /3MOVHOSI0-BH /2024 RAG 09092024, UHG— 4258 /30 THo
Sl0-&% /2024 AT 09.09.2024, THF— 4261 / AMovH0SI0—B /2024 faId 09.09.2024,
m-azsg/aﬁowo@o—ﬁw/zom fesie 09.092024 wAIB—4256 /300 THO Eo—Bwy
2024 Rl 09.09.2024 UFH—4261 / 3MoTH0Ll0-dw /2024 i 09.092020 ERT Tl
ﬁvmﬁﬁaﬁﬁaﬁﬁqaﬂwmmmaﬂm&naﬁvﬂn :

mmmwﬁmw@wamﬁa%wfaa@mm/
"wlov0Siodio AT g A WY ¥ Wiftg sifdye WS b UAF 4279, 4278, 4274,
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*ﬂgﬁaﬂﬁﬂﬁeﬁmaﬁw,ﬁrﬁimowwﬁoaommﬁﬁqﬁémfma%WW|
Joint

Director, Forest Survey of india Dehradun Letter 3 3T F.NO, 22.433/2024-
FGD-477 dated 17th September 2024 gRT 3@ wmam rar & 5 ‘Estimated timeframe

for procuring and analysing the satellite imagery for the project area is

expected to be three months . we have initiated the process of

procurement of satellite imagery and will be shortly subn{itting the budget
required for carrying out analysis." °
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J‘
? Original Application No. 2382024 filed in Hon'ble National Green

Tri als 5t . .
ribunal; New Delhi is pending. Orders dated 09.08.2024 have been passed
'by the Hon'ble Court in the said case and the date 20.09.2024 is fixed for

the next hearing in the said case and the report has been required to be
made available to the Hon'ble Court 01 week before the scheduled date.

The main part of the order dated 09.08.2024 passcd by the Hon'ble Court is
as follows:

“....10- Hence, we form a joint committee comprising of (i) the Director, Forest
Survey of india, (ii) Senior scientist not below the rank of the joint secretary,
MoEF&cc. (iii) the chief Secretary, State of UP or his representative and (iv)
the District Magistrate, meerut, Who will act as the coordinating agency...”

DM Meerut/ Coordinating Member of committee wrote Letter No.
677/NGT/35-45 dated 17.08.2024 to Chief Staff Officer Hon'ble Chief
Secretary. Uttar Pradesh Government, Lucknow; letter No. 676/NGT/35-45
dated 17.08.2024 to Secretary, Forest Environment and Climate Change
Government of India, New Delhi for nominating a Senior scientist not below
the rank of the joint secretary and letter No. 675/NGT/35-45 dated 17.08.2024
to Director, Forest Survey of India, Dehradun for on-site inspection / visit in
compliance with the order of Hon'ble NGT Court dated 09.08.2024.

The Chief Secretary, Uttar Pradesh Government, Lucknow authorized the

Additional Chief Secretary, Environment, Forest and Climate Change, Uttar
Pradesh Government on his behalf.

Shri Sunamanikerketta, Scientist "G" was nominated by Secretary MOEF&CC /
Assistant commissioner (Forestry) MOEF&CC Letter No. F.No. 10-25/2024-
ROHQ dated 27th August 2024. But due to certain reasons, Shri Raghu
Kumarkodali, Scientist "G" was nominated as Committee member in his place
by letter no F.No. 10- 25/2024-ROHQ dated 3th September 2024.
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laking im i :
C ourtglhu ':E?]'al.e action in line with the above decision of the Hon'ble NGT
mittee's on-site i Inspection was proposed on 02 and 03 September

, but
Theréaﬂ due to certain reasons the committee meeting could not-be held.
er, the committee meeting was held on 09.09.2024.

t

In compliance of order dated 09.08. 2024 passed by Hon'ble NGT, the inquiry
committee inspected proposed Chaudhary Charan Singh Kavad Marg
construction project sites in the district of Meerut, Ghaziabad and

Muzaffarnagar and a meeting was also held with the concerned departmental
officers on dated 09/09/2024.

The concerned departments was expected to provide a clear report/information
on the following points within 03 days in relation to point number 10 in the
sequence of orders passed by Hon'ble NGT on 09.08.2024 to complete the
investigation proceedings during the discussion/inspection by the ‘investigation

committee.
" S.No. | Points Related Departments
1 The Committee will visit the site, ascertain the UP PWD and
' allegation in respect of illegal felling of trees and
& P g g UP Forest
will also ascertain if the figures relating to .
Corporation
felling of trees till now as disclosed before the
"l'ribunal are correct or the trees in excess of '
' those have been cut.
I )
2 | The Committee will also ascertain the width of PWD

the stretch which has been cleared bycutting the

| trees at different places at an interval of 5 km.

3 | The Committee will ascertain if the alternate PWD and Irrigation
route exists and without unnecessary felling of Department

trees some solution can be find out.
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| .01 this road especially in view of the stand of

| S
tate of Uttarakhand before the Tribunal that no

i road connecting this road will be constructed in
the State of Uttarakhand.

—t

S | The Committee will also ascertain if the

construction of road or clearing of trees for the

‘ purpose of road has exceeded permissible width
of 15/20 meters.

6 i The Committee will also ascertain the extent of

environmental damage - on account of
i
|

' ‘

construction of the road.

PE————;

4 .'l'h‘--i-_‘_u__‘_—'_.'_‘___'_
/ - he Committee wif also ascertainth?i“easibility_'

PWD

1.UP Pollution Control

Board

2.Central pollution

control board
3.SEIAA UP

4. PWD

District Magistrate Meerut / Coordinate Member

wrote Letter No.

4257/0SD-Camp/2024 dated 09.09.2024, Letter No.- 4258/0SD-Camp/2024
dated 09.09.2024, Letter No.- 4261/0SD-Camp/2024 dated 09.09.2024, Letter
No.-  4259/0SD-Camp/2024  dated  09.09.2024 Letter No.-4256/0OSD-
Camp/2024 dated 09.09.2024 Letter No.- 4261/0SD-Camp/2024 dated

09.09.2024to the concerned departments to provide information on additional

points related to above major points.

District Magistrate Meerut / Coordinate Member issued a reminder to

concerned departments by letter no. 4279, 4278, 4274, 4272, / OSD-Camp /



—

2024 dated 1
f o= .u 4.09.2024 and ¢Xpected the concerned departments to provide the
information without any further delay

A meeting of the constituted committee was held through video
conferencing on dated 17.09.2024. In the meeting, the Public Works
Department, Irrigation Department, CPCB, SEIAA etc. departments were
‘expected to submit the report immediately, so that the report could be submitted
to the Hon'ble NGT Court.

Joint Director, Forest Survey of India Dehradun Letter F.NO. 22-
433/2024-FGD-477 dated 17th September 2024 that "Estimated timeframe
for procuring and analyzing the satellite imagery for the project area is
expected to be three months. we have initiated the process of procurement
of satellite imagery and will be shortly submitting the budget required for
carrying out analysis." ‘

Therefore, it is a humble request to the Hon'ble Court that detailed field
inspection and analysis is required in the above investigation. It is natural that it

'will take time to prepare and submit the final report as per the above-mentioned

request letter of the Joint Director, Forest Survey of India Dehradun Committee

member. Therefore, Hon'ble Court may kindly grant 03 months time for the
above action.

\Q\Q}wgu

(Deepak Meena)
District Magistrate,
Meerut.
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No. 22-433/2024-FGD - 4.3

- Forest Survey of India \U’ L F
Ministry of Environment, Forest & Climate Change 1\/ ‘ E_
Govt. of India d
Kaulagarh Road, PO - IPE
Dehradun - 248195

Lilestyne *
Crivirdnir -

Dated:{{September, 2024
To,

Shri Deepak Meena, IAS
District Magistrate,
Meerut.

Sub: Reply to meeting proceeding with reference to the order dated 09.08.2024
passed in the original application-no0.238/2024 by the Hon'ble National
Green Tribunal, New Delhi - reg.

Sir,

With reference to your e-mail dated 12th September, 2024, this is to inform you
that the estimated timeframe for procuring and analysing the satellite imagery for the
project area is expected to be three months. We have initiated the process of
procurement of satellite imagery and will be shortly submitting the budget required for
carrying out analysis.

Yours faithfylly,

Joint Director (FGD)



